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CENTRAL ADMIN ISTRATIVE TRIBUNAL 

PRINCIPAL BENCH 

OA 2844/2003 

New De lhi t h is the 25th day of November , 2003 

Bon"ble S.t.Laks~i Swaainatban, Vice Cbairman(J) 
Honn"ble Sbri S.A.Singb, Me~er (A) 

Ajay Pu r swani, 
Deputy Central Inte ll igece Offi cer 
CEDP) 35 , S.P.Marg , New Del h i. 

(By Advocate Shri R.U.Upadhyaya ) 

VERSUS 

1. Union o f India through the 
Secretaary: Miistry of Home 
Affairs, Govt . of India , 
Central Secre tarat , Gate No.7, 
North Bloc k, Ne w De l hi . 

2 . The Innt e l l ige nc e Bure au through 
its Direc tor, IB, Headquarte rs , 
Cennt r al Sec retariiat, Gate No7. 
Nor t h Bl oc k, New De l hi . 

. . Applicant 

. . Re sponde nts 

0 R D E R (ORAL) 

(Hon"ble S•t.Laksbai Swaainatban, Vice Chairman (J) 

We have heard Shri R.U. Upadhyaya, l earned c ounsel 

at some l e ngth. He submits that the app l icant's 

apprehension/ conjec ture is that an adve rse 

a c tion/decision would be taken by t h e r e spondents against 

him. He has also a ll eged that the applicant has c ome to 

know from " re l iable sources " t hat adverse entri e s have 

be en made in his Annua l Confide ntia l Reports (ACRS) for 

t he ye ars 1998-1999 and 2000-2001 but the s ame ha ve no t 

been c ommuni cate d to him) in a cco rdance with the Rul es . 

Based on this ve ry appre he nsion , a ccording t o the l e a r ned 
k 0-.v---

c ounse l the appli caat7~has submit ted a repre s e n t ati on 

dat ed 29 . 9. 2003 (Ann. 8 co lly ) . 



; 
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2 We note that this OA has been fil ed on 

20 . 11.2003. In the above fac ts and c irc umstances of the 

case it appears that the app li cant .. has fil ed this OA 

only based on conjec ture s and surmis es that the 

r e spondents ar e like ly to take adverse decision in h is 

c as e . However , the learned has submitted that he wo uld 

be satisfied if the respondents are direc ted to pass a 

reasoned and speaking order within a speci fi ed period,on 

the aforesaid r epresentation made by the appli c a a nt . 

3. Having r egard to the provisi onsof Sec ti on 20 of 

the Administrative Tribunals Act, 1985 and the r e l evant 

fa c ts, we conside r it prop e r to dispose o f t his OA with a 

d i re c tion to the r e spondents to consider the aforesaid 

r epresentation of the a pp 1 i cant dated 29. 9. 2003 , if not 

already done, within a pe riod of three mont hs from the 

date of r eceipt of a copy of this order. They shall pass 

a detail, spe aking and reasoned orde r , with i ntimati on to 

the app l i cant . In the c irc umstances, 1 i berty is granted 

to the app l i cant in accordance with law , if any gri evance 
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lleaber 
(Smt.Lakshmi Swaminathan ) 

Vice Chairman (J) 




